
WP(C). No.339/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

  Hearing will continue tomorrow (28-07-2015).  

 

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



CRL.M.C. No.22/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

  

 As prayed for by learned counsel appearing for the 

petitioner, 4(four) weeks’ time is granted for correction of the 

paper book.  

 List this case on 24-08-2015.  

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 



CRP. No.9/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

  Lower Court record had been received.  

  

 Admit this revision petition.  

 

 List this case for final hearing after 2(two) weeks on 10-

08-2015.  

 

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.57/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

 

 List this case after 6(six) weeks on 10-09-2015.  

 

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.115/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

  As prayed for by learned counsel appearing for the 

respondent No.3, further 4(four) weeks’ time is granted for 

filing affidavit-in-opposition.  

  

 List on 24-08-2015.  

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 



WP(C). No.149/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

 As prayed for by Mr. P.Nongbri, learned counsel 

appearing for the respondent, further 4(four) weeks’ time is 

granted for filing affidavit-in-opposition.  

 

 List on 24-08-2015.   

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.177/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

 Heard Mr. S.Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, leaned CGC appearing for the 

respondents.  

 Issue notice returnable 4(four) weeks.  

 No formal notice need be issued as the respondents 

have already entered appearance through the learned CGC.  

 List on 24-08-2015.   

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 



WP(C). No.189/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

  List this case after 6(six) weeks on 10-09-2015.  

 

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.192/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

  List this case after 6(six) weeks on 10-09-2015.  

 

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.231/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

 List this case after 6(six) weeks on 10-09-2015.  

  

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.265/2013 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

27.07.2015   

 

 

  As prayed for by Mr. P.Nongbri, learned counsel 

appearing for the petitioner, list this case on 13-08-2015.  

 

  

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 


